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Original Applloatlon Ho* 457 of 2003

Jabalpary this the 25th day of Aagosty 2005*

Eon'ble llr* D* C« Vexma^Vice CbairnanCjudicial)
Eonthle Mr* Anand Eomar Bbatt* AdainistratiTe^Heaber

Balnimsingh S/o liate Sfari Eandram»
aged 57 years* EDO - Cashier*
Srolcyees States Insurance Corporation*
^/o Mainrali Galli* In front of
Old Eigh Court Building* Gvalior APFLICAHT

(By Advocate - Shri E*E* Fethda)
FERSPS

1. Birector Oeneral*
Baployees State Insurance
Corporation* panchdeep
Bhawan* Eotia Road*
Eew Delhi.

2. R^ional Director*
Baployees State Insurance
Corporation* Panchdeep
Bhawan* USanda Bagar*
Indore

Shri Rajendra Badav* EDC
finployees State Insurance
Corporation* Regional Office*
panchdeep Bhawan* Nanda Hagar
Indore RBSPOIIDBIIIS

(% Adrooate - Shri Bhagwan Singh holding brief of
Shri Rohit Arya)

ORDER (QRAD)

By Anand Hitnar Bhatt^i Adcdnxstxative Meiiber -

This OA has been presented by the applicant

ttiMrn Singh against transfer order dated 3.7,2003

(Annexure-A-i) transferring him from Gifalior to Kaipor,

2. The grounds taken by the applicant are that

V
his junior respondents No. 3 has been retained? the

order of transfer is invalid as he has opt only 3 years

to go before reaching the age of superannuation; and

he has some family obligations also.
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3. on the other hend learned counsel for the
respondents has asserten ■h'ha+- jserted that on opening of a new off ice
t fiaipur, after formation of the new state of

Ghhattis^h, cations were as ted from the employees
posted at ecstwhile State in Madl^e Pradesh for their
posting in Chhattissprh State. When the total vaoaa:ies
Oould not be filled up by this way,, and some more

^^d to he Dos+-faH -hr^ 4-u foe posted to the new office, some people
hove been posted at »ij„r on rotational basis one
year and after one y^ they will be broughtba:h at their
original place of posting. As regards repondents so. 3
Shri fiBjendra Yadav, it has been stated that he is the
General Sa:retary of the Oaion and as per the faciuties
for the Itade Union he has not been transferred.

4. We have heard the learned counsel for the parties.
The applicant's post carries transfer iiability and
it is not that the applicant has been permanently transfer.
The transfer of the employees to fialpur is on rotation
basis as is clear from Annerure iV3. The learned counsel
for the respondents has submitted that after completion of
one year of the applicant at isipir, he'^ be transferred
back to Q'/alior. As snr'A na n-fts such OA does not have any merit.

5. However, it is provided that the applicant may
be giv^ leave due to him for the period he has been
relieved from a,allor office to join Wipur Office,
after availing the nornel joining period applicable,
io ease he joins the fiaipur office within the coming two
weete.with rhis ^ervation the OA is dismissed. Ho costs.
(Anand Kmaar Btett) /
Administrative Member viooVoce Chairman (Judicial)
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